
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYOERABAD 8ENCH 

AT HYDERABAD 

O.A. No. 1586/93. 	 Qt. of Decision : 47.94. 

Mr. K.V. Ramana Rao 	 .. Applicant. 

Vs 

The Director of Maintenance, 
Southern Telecom Sub Region, 
Hyderabad, 

The General Manager,  (maintenance) 
Andhra Region, Southern Telecom 
Region, Bangalora. 

3. The Chief Ganral Manag9 (i9aintenancs) 
Southern Telecom Reninn 	'-° 

Lilser uenara.L 'anager(Telecom), 
A.P. Circle, Sanchar Bhavan, 
Station Road, Abids, Hyderabad-1. 

5. The Director General, (Telecom) 
Sanchar Shavan, 20, Ashok Roal, 
New Delhi — 1. 	 .. Respondents. 

Counsel for the Applicant 	1 r. Krishna Devan 

Counsel for the Respondents: Mr. 'J.Bhimanna,Adcl.CGSC. 

CUR AM: 

THE HON'BLE 9-IRI JUSTICE V.NEELADRI RAD :\E CHAIRMAN 
------- ......... 	 ncTit,tit 	tFlLJrirJ.) 



0. A. NO 1586/93. 

ORDERS 

(AS PER HON'BLE SHRI JUSTICE V.NEELADI RAO, VICE CHAIRMAN) 

Heard Shri Krishna Devan, learned counsel 

for the applicant and Shri VBhjmann, learned standing 

counsel for the respondents. 

2. This application was filed praying for a decla-

ration that the applicant is entit1ed to the benefit 

of FR 22-C in the fixation of pay on promotion as 

SGTA on 1.3.1982 and for consequentia.L direction to the 

respondents to pay the arrears on such refixation. 

3. 	It is now submitted that the applicant died. 

Hence, the OA Se abates. 

(R. RANGARAJAN) 	 (V~'.I NEELADRI 
E&MBER (ADNN.) 	 VICE CHAIR?IAN 7 

DATED: 18th July, 1994. 
Open court dictation. 

Dy. Registrar(J&dl) 

Copy to:- 
The Director of Maintenance,Sotitherh Telecom 
Sub-Region, Hyderabad. 

The General Manager,(M jntenance),Andhra Region, 
Southern Telecom Region, Bangalore. 

The chief General Manager(Maintenanôe) ,Southern 
Telecom Region, Madras. 
The Chief General Manager(Telecom),A.P-Circle, 
Sanchar Bhavan,Stat Roa,Abids,Hyderabad-1. 

S. The Director General(Telecom)Sanchar Bhavan,20, 
Ashok Road, New Delhi-i. 
One copy to Mr.Krishna Devan,.Mvocate,CAT,Hyd. 
One copy to Mr.V.3himanna,Addl.SCcAT,Hyd. 
One copy to Library 
One spare. 

kku. 
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